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Kachwai, Shri Hukam Chapd
Kalita, Shri Dhireswar
Khan, Shri M A*
Limaye. Shri Madhu
Lobo Prabhu, Shri
Madhok, Shri Bal Raj
Madhukar, Shri K. M.
Meghachandra, Shel M,
Menon, Shel Krishna
Mecoon, Shri Vishwanatha
Mishra, Shri Janeshwar
Mohan Swarup, Shri
Molahu Prasad, Shri
Muhammad Ismail, Shri M.
Nair, Shri N, Sreckantan
Nair, Shri Vaswudevan
Nayar, Shri K. K.
Paswan, Shri Kedar
Pael, Shii J. H.

Paiil, Shri N. R,

Ranpeet Singh, Sbn

Ray, Shri Rabi

MR. DEPUTY SPEAKER : The result**
of the division is : Ayes : 159 ; Noes: 71,

The mation was adapred
SHRI P. C, SETHI ; I'iowroduce the Bill,

STATEMENT RE ! GOLD {(CONTROL)
AMENDMENT ORDINANCE

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) : 1 lay onthe Table explanaiory
simtement  (Mindi and English  versions)
giving reasons for immediate legislation by
the Gold (Comirol) Amendmen: Ordinance,
1969, as required under rule TI(l) of the
Rules of Procedure and conduct of Busioess
in Lok Sabba.

Reddy, Shri Eswara

Saboo, Shri Shrl Gopal
Sambhali, Shri lshag

Satya Narain Siogh, Shri
Sen. Shri Deven

Shah, Shri T. P.

Sharda Nand, Shri

Sharma, Shri Beoi Shaoker
Sharma, Shri Narain Swarup
Sharma, Sbri Yogendra
Shaserl, Shri Prakash Vir
Shastri, Shri Ramavarar
Shawri, Shii Raghuvir Singh
Shastri, Sbri Shiv Kumar
Sreedbaran, Shri A

Suraj Bbao, Shri

Thakur, Shri Guoanand
Tyagi, Shri O. P.
Vidyartht, S4ri R. 5.
Viswambharan, Shri P.
Yadav, Shni Jageshwar

1509 brs.

STATUTORY RESOLUTION RE:
BANKING COMPANIES (ACQUISITION
AND TRANSFER OF UNDERTAKINGS)
ORDINANCE AND BANKING COM-
PANIES (ACQUISITION AND TRANS-
FER OF UNDERTAKINGS) BILL, 1968

MR. DEPUTY=-SPEAKER : The House
will now take up discussion on the Staty-
tory Resolution regarding disapproval of ihe
Banking Companies (Acquisition and Trans.
fer of Undertakings! Urdinante and the
connecied Bill for which eight hours have
been alloned....  (Iarérruptions)t

MR. DEPUTY-SPEAKER : Nolhing
will go on record.

Will the leaders of the parties ezerciss
some coatrol over their Memberi 7 They

* Wrongly voied for *Noes,”

** The following Members alsa recorded their votes for ‘AYES.
Sarvashei V. D, Tarodckar and M. A. Kbia

+ Not recorded.
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are taking away the time of the Flouse.
This Is pot the way io maise matlers rela-
tiog to calling-alienion-natices here.

SHRI §. M. BANERJLE rose=—

MR. DEPUTY-SPCAKER : Shri 5. M.
Banerjee i3 the whip of his party. Let him
ask his friends to resume iheir seats. If
they have anything to urge. they can write
0 me.

S0 far as the ordinance and the Bill is
concerned, 8 bours have been allotted. T
would lke (0 divide ihe time properly bet-
ween the various siagey, before we start the
debate on the resolution a3 we'l as on the
motion for consideration. 1 would suggest
that we may have 4 hours for the general
debate and 3 hours for (he clause-by-clause
consideration sad ope bour for the third
reading.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) ¢ We ore all onxious that
this Bill should be passed this week, but
8 hours which you bave been pleased 10
distribute is quire insofficient. We are
pot very much anxious to refer this Bill
to @ Sclect Committee but at the same time,
as you may have s¢en from the different
types of amendments 1hat have been tabled,
there s much which requires very colss
scrutiny. Differem points of view should
also have proper scope for being expressed,
Since we arc not referring this Billwo a
Select Committee, (his is very necessary.

I wou'd, thereflore, suggest that we may
have 15 hours In all, 10 hours for the
geoeral  discussion, 4 bours for the clause-
by-clause considermion and | hour for the
third reading stage, Let us not pass any-
thing here which will be as:ailed by the
Jawyers in n court of law as has happened
in ihe case of the ordipance. This is an
Impor ant Bill which we would like to go
through  wery carcfully because we do not
want that there should be lacunie in the
Rilt becaute of lack of time or lack of pro-
por scruiiny as a result of which again it
coanld be challenged in a court of law,
Theroke-T-eppeai to the -Howse and o
you ihat we may cxiend the time so thar we
would huve a proper discudion sod also
dloss scrutiny of the Bill

SHRIMATI TARKESHWARI SINHA
(Parh) : 1 support what Shri Sureodranah
Dwivedy hao said about 15 bours,
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SHRI S. M. BANEGRIJEE {m:mr) :
As a Member of the Business Advisory
Committes, | was present at thal meeting.
Originally en'y 5 bours had been given and
then 3 hours, with the consent of every
Member present there.  Shei M. R. Masani
was also present there, With evervbody’s
consent, the Busine:s Advisory Commitice
decided on B hours. Onpe hour always
remains with you and so it could be made
imo 9 hours. But if you go on increasiog it
1o 15 hours, I do not know what will be ths
fate of the o:her imponiam RBills which aro
coming. Here, the House may bo divided,
but it has been established that at the timd
of introduction of this Bill, with the excep-
tion of two pardes, all are united oa the
essence of the Bill, Some may be objecting
lo various provisions, but that is a diflerent
matter, That (he banks should be
natiopalised.-1here should ‘be no dispuie oo
that, So, | would request you and through
you Shri Surendranath Dwivedy 1har wo
might continue with the time that has
already beco aliotted.
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MR. DEPUTY-SPEAKER : Don't mix
up, The question of time has Yeen raised
by Shri Dwivedy and others, 1 you want
to rmise something else, [ will give you
anotber opportumity.

ot vy fomd : wnn A @R § FU
gfard) wrasang 33 @ )

. MR, DFPUTY-SPEAKER : It was
brought to the potice of the House by Shri
Dwivedy frst, Let us dispose of it first,

SHRI SURENDRANATH DWIVEDY :
“The Prime Minlsrer should agree to it. We
want some exiension of time,

=\ ng fomd : =T w1 A am H
grmy T aw gt greem d e
ORI FET A 9% 1

SHRT HUMAYUN KABIR (Basirhat) :
Mr. Depuy-Speaker, one thing is clear,
that the principles of the Dill are accepred
by most (Interruption). The House has
accepted the principle of the Bill. Bum in
what form nalionalisation should come,
what should e the measures, what should
be the oiber details et¢_ - ,0n all thése there
is sufficient room for discussion, debate and
difference. 1 do mnot agree with Shri
Dwivedy on one point : this is a Bill which
should have been sent 1o the Sclect Com-

" mimee, because this is a Bill where, afier
accepting the principle, the demails should
be thrashed ow! and there should be careful
examination, not in the excitement of the
House but in the Select Committee where
the Members can  really apply their minds,
Therelore, even new. | appeal 1o the Prime
Minister that while we have accepied the
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prioeip’e of the  Bill, and the ordinance in
force, and if the Bill is passed before the
1ith Avgust, there is ne harm  at all i we
refer it to the Select Committee, & smal]
Seieer Commitee— (fmrerenpelon). Everybody
must have his €ay ; 1 think hon.  Members
have a right to express their opinion. |
bave a  right o express my oOpiniom, and
there should not be any disturbance,

MR. DEPUTY-SPEAKER : In so' far
ns the time jwue, wlich was raised by Shri
Dwivedy, is concerned. I called you. So
fas as the Select Commitlee or any Come
mittee which you want 10 tuggest, is cone
cerned, you can move an amendment at the
proper siage ; at this siage, it need Dot be
raised.

SHRI HUMAYUN RKABIR : I accepr
your ruling. Since you said that the ques-
tion of Select Committef” shou'd pot be
mixed up with 1he question of time at this
stoge, 1 would say that the very reason that
it is not being referred 10 the Select Com-
mitee is an additional ground for giving
this Bill more time On that point of view,
I support the request made by Shri
Dwivedy.

SHRI KRISHNA KUMAR CHATTERJ
(Howrah) : The Business Advisory Com-
mittee has already alloved time for this
Bill. Whatis the use of reopening this
matier m this fashion, once the Business
Advisory Commitree has 1aken a decision
on it 7 1 think this Bill on nationalisation
of banks has leem pending for long in the
country, and 1he peopie are quite aware of
the nature of the provisions of the Bill.
So. Sir. 1 think the aliotted tima is Quite
enough for the purpose and no purpose
will te served by scodiog it 1o a Select
Commudiee.

SHRT CHENGALRAYA NAIDU
(Chitteor) : Sir, I suggest that the time may
be emtended by two hours, Always one
hour is taken away by hon. Members whao
intervene during the discussion snd the
Deputy-Spesker’s comments  take away one
hauar,

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHEI GOVINDA
MENON? : Sir, I eirnestly request that you
stick 1o the time fixed by the Business Advi-
sory Comantiee. 1 necessary, becuuse it is
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in your discretion, a3 the debate proceeds
il you think a change i% necessary, ihe
Business Advisory Committee can again
meet, Unless we siick to thisthe iransac-
tion of the Business Advisery Comumittes will
become 8 mockery.

wit wy fowd : s wEIEE, W
ax w1 g1, Afea gud adt gan &30
AT T IR J T A6 0 TFHC AT
gt gk mmd ag v ke fag g
g fam ¥ s F M manfrdrd
faml w1 aeivr wk, 9t A7 gEEy ot
gt Ty & fad, aniww =y & fay
T w79 aeder Sk

gt qa—agl aw gw ¥ TN
gEma® At { GEAT FAT 0T 0%
a8 §m =@% awfe swrw
qrferaringt w52 & a1t 7 ot ox wiam
fanrm adt @@ 2 & zEwr ww
FarT g_-m g aifEaregt
whA & ma wig 5z fam Ra 2 ¥
g ¥ oY uw i fe Saar ofay
—& ¥ fagrw &1 W@ g—afem
o7 firer WY Y awdla B, gWATE am
weAr oy 3—wwr @ fam f, agw
writ aE gaE wer agt wid §, gaw ot
agzatt § wpy A wmes A g -
safen oo faw ®1 smrgm mifrmasg)
st g Tfea® fad [ &
wifign, wah grEmw A ¥ @

FaTSER WEIEW, wr wfwEgr ¥ aa
¥ @ & was T P waaga
ufyzfadte wr fam war 97, vy wgr ur
fis g saTez WAL A WA, AiET gw
any agh @ WYL @e sTTE N
F9t % fag warg fear) oafan ao a9z
& FoRrT Wi gl oAl v ® fag
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fafe= arowl & gaw d—we mi
09z T A4fr, waer A% ¥ fAm
agr @ mamr | wafag Fgt o awg W
wAIA &, ag sariz wifsansgt s &

I A gy guorg & sgm g fw
T 57 9 qafaare #1

SHRI SURENDRANATH DWIVEDY :
Sir, 1 will s1ilt make an appeal 10 the
Leader of the House. We are all in support
of the Bill.

SOME HON. MEMBERS : No, no.

SHRI SURENDRANATH DWIVEDY .
I do mot include you, What [ say is thm
we are concerned about the drafting of the
Bill. We do nct want thot we should leave
any leophole which will be questioned ina
court of law. If that happens what will be
the faie of the Bill 7 Then the purpose of
the Bill will not be served T Therefore. et
us extend the time for discussion, If you
are not going 10 wefer it 1o a Selest Coms
miltee, because 'we want to pass it before
the 11tk of Avpust, let us at lcast exend
the time by four or five hours if not fifieen
hours. Letws discuss this thoroughly in
e House.

MR. DEPUTY-SPEAKER : This ques-
tien of time was debated in  the Eusiness
Advisory Commitee. In case 1the House
pow ¢onsiders it neccisary to extend the
time it will have to be referred back 10 the
Dusigcss Advisory Committee,

SHRI SURENDRANATH DWIVEDY -
No, no. This has already beea adopred
by the House,

MR, DEPUTY-SPEAKER : When the
report was adopled by the House il
was made clear that 8 hours was the 1ime
given for this Bill. At that time nobody
maved any amencdrent. | fully share that
everything must be scrutinised very care-
fully. Tha is all right. So far as [am
concerned, if the louse wanis exiension.
within my discrenon | can extend il only
by one hour and mot more. That is all.

SHRI GOVINDA MENON : Let the
debate start, La=er on, if more time is
deemed pecessary, we can extend it

MR. DEPUTY-SPFEAKLR : No further

extension then. We have decided to finish
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it tomorrow and we want to finish it by
tomorrow. If necessary, we will sit lae,
But onee we decide 10 finish it by 1omorrow,
we will aish it by lomarraw.

SHRI RANGA (Srikakulam) : Some
bon, Member has suggested fificen hours
and ihe BAC has given eight hours  Is it
impossible for my hon. fricnd, the Law
Minister, or the Lesder of the House 1o
think of some figure in between to accom.
modate all of ws also * Because, after all,
we will have to consider one ihing. Whea
we 3¢t up our speakers we should know
what time our Speakers are 10 take in the
gencral discussion stage and the clause ty
clause consideration stage 7 My hon. friend
is suggesting ten hours. That does not 1ake
us apywhere, Let us have twelve hours.

SHRI GOVINDA MENON : Sir, your
supsestion is acceptable, We will sit late
fomarrow,

SHRI KANWAR LAL GUPTA: We
are noa prepared to st late,

SITRIMATI SHARDA MUKERIEE
JRainagirs) : Usually, when a Bill is inuwro-
duced Members are In possession of the
draft Bill. 1n the prescot case, the Bill was
not circulated when the BAC was considers
ing it.  We received it only on Friday, It
is a complicaied mensure, We arc not
bankers or commerc:al people who <an
understand 1the  lacunse in the Bill, At the
same time, we wani 10 aveid any lacunac
which will Ilmer prove harmful. We are in
agreement with the principle of the Bill.
Qur party has supponed the principle of the
Bill, At ihe same 1ime, we do pot went any
trouhle fater on, Let us discuss il in detail.
Let us have twelve hours. That wi'l saisly
ihe oppasition also.

SHRI PILOO MODY : We want seven
days in 1he Sclect Commitiee.
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MR DEFUTY.SPEAKER : This is pot
the occasion for amy becture.  We are con.
sidering only the time lim't. Wharever he
soys is absalurely irrelesane, $0 far as this
point is concerned.  Now there are only
1wo points for consideration.  Firstly, s

ihere any desire 10 refer the Bill to a Joim
Commitice T
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SHRI GOVINDA MENON @ No, It 4
not necessary 1o refer it to a Joine
Committee.

MR. DEPUTY S"FAKER : In that
case, we have already decided to allot eight
hours. In my discretion, 1 can exend it by
one hour  Would the government hke to
extend the time 7

SHRI GOVINDA MENON : That iz in
your discretion,

Mr. DEPUTY-SPEAKER :
willing 1o have ten houts ?

SHRI GOVINDA MENON: We will
beave it 10 you,

MR. DFFUTY-SPEAKER ' All right,
we agree 1o ten hours at the present moment.
Let us soc.
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[SHRI K. N, TIWARY fn the Chair]
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Fur fawz sz aFd § ) o A ww
aiek mgwre B wrw gardt endr
wr) gy Aifrai oz fawre v & fag
aur TR, e AiNet o fewre wor
¥ fy forr s & 1 g wifes ifast
w1 qarr vt &1 e agh ow g
Wifoai w1 Gax k, W w1 vk, .
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[ st waee awi ]
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AT NE wis zEived @@ oww §
g ify & frdgs et quiqa safsaal
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Tareg § 419 9 ow a5 F1 AEED
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gwr & gt fer & 5@ ooy @1 R
fagrr ¥wr fed oF 9 5T WY ) ogt
W% e aq g 1 g ofiz & F guwar
E e wr= a9z fasnx fa oA e
#6Y w1 Rt frsre fear @ gwar ar
#fr mwcd T fase w13 a0
wifan aft 9, wiar e wafrara e
wr g &, gt gaw fawifaf gz
frart w7 awdt 41 afpT == ¥ -
Wfrr il & fmae ¥ swrag
fadiaw sl § AT &4 6 T § A0
agf srasar Fuem g mw v
wze qfeafy wgar @ ger Afeot &
wree ot uy Atfaal & szt agt atere
w! ga Afadi @1 gure AT § wtw
SeR & gaAts oo & fry oo
qfeydsi &Y Y Bu cw A& fga &)
gfez & 3faa adf aowar § 1 wwlay gn
we fade sw@ g1

o T & wowgm T e 3w
wiufodl #! WiLd ¥@ T SETET
et g w3 w P R e agy =gt
flud ¥ soer wma fea,  @ae dlgd
wret gfma & g ama fegr g &4t
gt i G o W k1 # quEr wgar
§ e O mifes ww o, gaya LT
HiT i fasne w14 ¥ fag, oF 37 wiedt
Fat# wewt § fows @9 8 A
sgaeT B, &fFr & ;e w1, @
wafea g T g A & fag et
st § s\ g% ag 2a & wiafadf
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wr g wfawdl &, 2o &1 Afagi @
ogn® 7Y U o), saw fafma ad
fFmrmgr gw & wifas gwdi 921 @@
T wr g wrfee & qurgar § fe
A 2T & wifaw %4 & 39T €7 939
a% &1 wOX 7 G fugr | A g aw
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gt wx geedlT fear | g oA wTE
%1 gu% yar wiqwrt §, fond gowr o
g1 @ian &, gw Arc ® Ay wi1§ qgly
o1 &7 G&r AE A%y wOT Sy A
wraE d, wlTH R, w97 Ay Ay
saaifdl @ grwr egmw fagr ghar &
BT B adiw gar, g% sEea al
gferpiigmd fis s aEat &1 wf
a% 3 g gRaw ad & A, g e
garar Agt aar |

g F qar ¥ fw wwd gw xg
92 1956 & g0 wifo #lo ¥1 Trdhm.
w1 {egragr 9@ a9 R A
THET 9T dwA fEET, IW AWy £
fase ol sl aig § dadle @ o &
HETA FAT AIIAT ¥ OF 1T FZA7 IgAT
§in wgtas sefRerar mom g
fFast o aada S @, 4% 9 ¥ww
oYz grgfae 71 win o &, g oA &
weat sz @i 1 @ et §, sy
fgry wdanrf o ¥, wHevafie
amEomd or udl &, Aifew @R ary
wrf adt & ¥ e wri-ama &1 @ma
wrar§, #fex § OF @F wEAT WFM
fe w7 ssgfaes WA & Faw ¥
w9 9T d% gu At 5w fiew frag, 3
garm S A g, FwaA s OCH
g g i & wie 1 4947 gafag ad
vz 1y § fs ook mermw § ) & awdw
art gzAifa & mizg s o e
fau wra ga® 79 8 wew § sdife o
TEGETY FUF TAF! gar faawr € §
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o e ar wit oAl o g e
w1 ET ag wUA! gEer 9w & ag Wi
& dia a1 Afea & us ag AwT HEAT
gar 6w s weT S ar
oA wET dad & s e
oAl 5 svA w1 e gAr g faad
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WY R AEI &1 AT A FTWIC 9%
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WTH WTEH| T T AGT &7 | (warwwre)

wATeiE wgrew : W gwAr § owAE
LIEERI R

st gwew Wi wifas 9T whw
1 9 a1 agl Y s3FdEr o1 99 T 3§
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CLg ]

¥ sar gt wgear vz faw st
nglEar & g 2 2370 a1 e wa o
aitk & er faer groer owda ¥R R
ga® 913 2gen ag & o snafim gy
Hog sz Efe @ ouw e,
wiaT ot woweAr dgr g el ag
wit gawx &§ 6 gegry ff faogal &
TR AT T SAACAT H-ZH H WA WX
IUET AT HiT HA oA maet wry gg-
ERUTET WA LT} A AT § A 8
T fam gg) #1 qe% 3wz g i
AAEz § w9 § Wi ag 9929 %1 @
# =g ¢ o aver grw gt Y sufag
ag v auar 9z g 1 g we A
T ET |

# o avwrT w1 ERTATIT AET WAWAT |
WIAGE &G AW e w7 olaaw
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difa wY waifea we owwdt 9t F )d
et el & agaa @ sgord,
afeF AT & wTHA A7 %) ag e few
atg MeFHI & g Aar & w1ed ama
T T WA JOECE YT agw
# oirtgat di, w& awc FF wea A,
famk gror frg¥r 20, 22 w9 ¥ wew
wAE FHT AT vgw Tfwr qwdl €
wqrr 991 afizar 57 w2z g g fe
wifar gfizafae t agmwr @
aradt | & qgar g § fease wrfo
fite & w1 a7 Stifea grigafae) 6
fpmdt g &1 & 2

At aror wmy § fe qme wrie
de % fa¥ 78 W ¥ wey fevr &9
fza 1 fagary ). (vaaam)

¥ fagar & I3 & SoC Qw3 qa
AAE AR T AT & A gre R
Gy aF E, szama A RO aant )
faear arad § e gw i sawr fadw
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gRME WEEg . Ay mg e
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T q

ot aaew Tt : 48 wfraw waf o
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afeq arr og s of g efus @
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wizw a3 Ak ¢ TE EA IRT WL &g
i ufefor mead? oY oofd & o
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fir fwast oo wizfaal &1 Argae few 7
wr gHifrod i MLt feew
mrane & wf Wi w1 amEw A,
WOETE gEr ¥ HTH %X WSl AINE ¥
gawt Afafazz wvir w1 fegar ey
fear? og QIF® ATETT EETR WTRA
fo wt )
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ur fa wiw 1969 § WrIroeRr %4
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el win fe A 7 a) madla &y a0
v ¥ fe it adl &0, za7 @
fawre afi frar & 1 4, o ¥ o @y
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WI &% & a1 H w9 44 w2 § faaz
vt fagr ) &) og e el & w30
sareifaag  ar an, ag 79 g5 A A5
" | ST g 9y awdifas s agh
AT ER & T 7 W "W
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famia w¢ faar, gals 912 7 faa® qu ¥
fagig ®x faar, oy &1 ara §r ofr, oo
woET A aaw afaa wiawmt adf fzir
gewdefudi  fga @ amad §1 &
X9 GURTT W1 qnATar gt § ® gEe,
et Wl W oo & mea wgard
urw afems Jaet & weax Qg g sa
gogrdf § s Tyt v At AT
ferd & wige §f fasd, afsa o ggw
wgarg ofeas G q2 gu i ww
5T & G 300% ¥ gF & WA
3,000 %X 4,000 %o qiA1 g% wX faar
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A% wwq aw WAty mrr e
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fraa & & gawar §o gey a9 &
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o ik ae & @ wwidm
fede o § ot weer i 1w O
geniad) Aifa £ wder s g o

THE MIN'STER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Mr. Chairman, Sir, 1 beg 1o
move®

“That the Bill to provide for the
acquisition and transfer of ihe under-
takings of ceraia banking compacies
in order 1o serve betier the needs of
development of the economy ia con-
formity with national policy and
objeciives and for maiters connecied
therewith or incidenral thereio, be
taken into consideration.”

While makiog this motion, |1 wish only
1o refer 1o the salient aspects of the BiL |
am sure il the irrelevanl poiois which have
been maised with respect 10 this Bill are
forgotien, then it will be found (hat this is n
simple measure,  The object of the Bill is 10
nationalise the major Indian banks, The
major Indian banks bave been defined as
banks whose deposits on the last day of
Juoe this year are Rs. 50 ¢rores and above.
That classification has been made. Why it
was considercd necessary 10 mationalise
these major banks was saied by the Prime
Mighster last Moaday whin the made &
sistement in this House regarding the object
of nationalismion. 1 do pot want 10 further
expand on that matier particularly because
ibe time at our disposal s limited,

The maim provisions of the Bill are
thess - the banks which are proposed 10 be
patlonalived are kept a3 separme emvities.
This has been done in order 10 cause the
Jeast possible dislocation in the workiog of
ihe banks aad 10 avoid any inconvenence
1o the public. The chairman of cach acquir-
ed bank will function ai the custodian and
will be aided and advised by an Advisory
Board to be constituted by the Central
Government.

We have to give careflul consideration to
the forure structure and organisation of each

Directors. We 1hercfore propose to take
powers under the Bill to frame a scheme
refaling to th: capial struciwve of each
bank, the constitution of ihe Board of
™ s and s welon or ‘ga
mation with other banks. | would like to
assure the House that siece these are
imporiant matters relaling 10 the pationatised
banks, the scheme framed by the Govern-
ment would be piaced before the House as
early ai possible.

It is proposed 1o give compensalion for
the scquisiion of the undertakings. The
provisions regardirg compessalion  have
been explained in 1be Bill.

1t has been stated 1hat this s an une-
constitutional Bill and all that. Our Consti-
tution does pot prohibit natonalsation. Un
the other hand. it provides that if under-
hings are taken over by the Government
ihén piopes compensation should be pro-
wided for ip 1he Bill and 1hat bas been pro-
vided,

Subsequently, afier the introduction of
the Bill and as was polmed out by some
hon. fibends here, 1 had a discutsion on tha
provisions of the Bill with my collesguo
Shwi P. C Scthi and we (hought that it
would be advizable 10 provide thar compesa-
sation should be payabile 10 ihe sharehoiders
direet 1han 10 1he existing banks becauss
there are thousands of sharcholders al' over
the couniry and nfier the banks are taken
over if iheie shareholders are left 1o wait
upon the mipagements of ihe exisiing banks
to get from them such compensation as may
be paid over w the exluing banks that
would create bardships. We wanted to
svold thar, Our provigion s sl to see
that the break-up value of the shares should
be paid 10 the sharcholders, The break-up
value of the shares is likely 10 be higner
than the paid-up value or even the market
value. That is o say, our artempt in the
Bill is to see that the thousands of share-
holders all over the country of these 14
banks should get the mavimum besefil, a
beoefic of which they will focl glad

* Moved with the recommendation of the Chiel Justice of India discharging the

funcilons of the President,
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AN HON. MEMBER : Will it be free
of Capiral Gains Tax ?
SHRI KANWAR LAL GUPTA ; Sir,
where are these provisions in the Bill ?

SHRI GOVINDA MENON : Sir, 1 said
we discussed this matler, mysell and Shri
P, C, Sethi, and in order 10 effectunte this
obet we have labled some amendmentd
which Shri Sethi will be moviog. 1am
only referring to ibem. 1 will be accepting
ibese amendments.  That is 10 say, we are
sonstantly looking into the matter

(dnrerruption).

The scheme would be that the sssets of
the banks will be valued . (Inrerruplions).

MR. CHAIRMAN : Order, order.
Pleage hear whatever the hon. Minisier has
to say, The amendmenis will be circulated
and hon. Members can speak on them
{ Imterraprions), Order, order, [ will not
allow more than one hon. Meaber 10 speak
at a time, Unless I give permission moth-
ing will go on record, I mow call Shri
Kanwar Lal Gupta.

oft waz v e el mEw a
73 & fie wray wrfdow fasm, o fgae
i fafrar, g lm oY ag @ar g afes
mq 3g v oY fam 8 w8 @ @9 4w
afi 31 fam dan g oAz femr aa
pandt mfRT & I 7 STeY @
o g s wfEo s 9 ge g
a% ;T 7 @A Gifze | swwr F o
Al AU ERECUL R Uk
3% &1 &7 4% &[5 17 weq & qook @
gz aran § fe fosr & o 50 afea
sl a5 wwRT R @1 Al wAr
TR e wdRaa @R T owifgn
awr mAAT wE g R wef § oemwd
AT NAT 1T W HIA & wEgeAr
TTh af @ A & gaE a7 avw T
WIgH € | TF TE 34 £ 1 1aw wifzo
at fir «6) vaeHz § 35%1 g 78 Ty BT
F | WK A1 w1E AT WH WEL At
& W1z Siargd) Az ala sy & s wigas
* fa% qm ESifaa 3 33 97
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AR 99 AT €F 'y awE) 71 1 wg A

Frast A § 1

wamfr aglee : ag @) gg FE @
amvl w7 qr & qRERz AT} wg
ey Az g wret | e 39T S aw
TR WO v Sty awd f

SHRI GOVINDA MENON : All that I
Was saying was this,

SHRI 8, 5. KOTHAR! (Mandsaur) ;
Sir, on a poiot of order, . (futarruptions)

SHRI ADDUL GHANI DAR : Sir, 1
rise on a point of order,

MR. CHAIRMAN ; If bon. Members go
on speaking simultancously, oothing will
§0 on record.

SHRI ABDUL GHANI DAR : Sir, |
om oo 3 point of order,

gagla wglw 0 & moaw gaian
AR RATE | )

SHRI ABDUL GHANI DAR : Sir, how
can you shut oul my poiot of order ?

Al ngiew ;. dgTer vk W9
iz arq | Fgmrww A @)

SHRI GOVINDA MENON : I am oot
speaking on the Ordinance: | am speaking
on the Bill before the House,

SHRI ABDUL GHANI DAR : Sir, on
a point of order.

wTaf WEIRW ¢ @I wTe A
Al g% A1 9k fw s age ey ma

fagst & gmsar ot wer £ &
wran | fafie @i 1 § a9 JEa
Zifaf

SHRI 8. 5. KOTHARI @ Sir, on 2 point
of order. Though my submission is to you,
it is more an appeal 1o the Prime Minister.
The Law Minisier says that compensation
shall be paid 1o the banks. It is a godd
idea. It is an improvement upan the origi-
nal provisions of the Dill asd it is i natio-
nal interest. 1 am for it. But my pont
of order is this. When it is such an impor-
1aot Bill and when such coastitutional
cvhanges are beipg made in the Bill itsell,
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which will so change the Bill (hat parts of
it would become unrecognisable, it is only
reasonable that the Bill should be referred
to a Select Commiliee,

MR. CHAIRMAN : There is no point
of order.

SHRI D. N, PATODIA (Indore) : Sir,
1 want to rase a point of order.

wamfa mglem . gfmr 97 97 -
¥zw gt | FA% HTT @OEr Aher
T iy w1 O w8 )

ot oo wAt ITT: grIw WY gwan
i fou & wiawr gam a1 w0 W
T ey agi ¥aw weAar ARA §
7 nigiz fedt & amd g ot x wrd
trar fawg gowRe #F aw § g faan g
fe & rar w2 e & Wl 28 91 QlAEr
g% T fagr am ? w7 € eI ¥ aer
ard w o fyriar giar oo
qEEALT WIT FTAH KT |

wie S oeile L gld dilaae 8]
LS . g Uala ol Vgl i oW i
et Sl U U g ey wl
& ,,I ’I,_ML- X Jms Mt_ﬂl&" & a8
DRI T B I X
3 U-f otr Jy &8 Leg oy S
Koty o5 B - T b oF gy Wy
ey gl - B2 oy o ¢ e
[ - oot rm ¥

gamafy w@wa . qreRT A 2
ek Fre Aff O W@ IAEr TR
gt faar &1

SHRI D. N. PATODIA :  Sir, my point
of order iz very specific. 'What is hefore
the House ? The molien for consideration
ol the Rill, Therefore, the hon. Minister
should make amendments only in respeet of
the provisions of 1be Bill and not anyihing
beyond that. There may be some proposals
telore the governmend Lut they are not
pan of 1he Bill.

JULY 28, 1969
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SHRI SHEQ NARAIN (Basti) : S,
this House cannot be dictated to by a
Member like this,

MR. CHAIRMAN : There is no  paoint
of order. Let the Minister proceed with
his speech oo 1he Bill.

EHRI GOVINDA MEMNON : All that I
was saying was that in the Bill as introduced
it is provided thas compensation would be
payable 1o the exicling banks. 1 do not
know why hon. friends here should get
angry with e when I say that i i my
intention to improve the Bill by providing
that, insiead of paying compensation to the
existing banks, which after the business is
taken over become practically . (Inserruprion)

MR, CHAIRMAN : He is only answer-
ing what vou have caid. Please hear him.

SHRI PILOO MODY (Godhra) : A
point of order cannot be answered by the
Minpister. They have to be dealt with by you.
We do not want to discuss any fairy story
that the Minister has in his mind. We arc
only concerned with the motion befare us.

EHRI GOVINDA MEMON | The amend.
ments have already been given ootice of
and circulated.

1 hope, the Houss would appreciala
that instead of giving It to the eximing
hanks it is being given direct to the share-
holders. That is what 1 bave said.

Some of the banks which are beng
waken over have got their branches outside
India. About that malier also some pro-
vision is keing mude and has been made.
Qur laws do not apply to foreign countries
and, therefore, special provisions hawe to be
inade and they have been made.

Apart from the compensaison payable
10 the sharchoiders of the existing banks and
apart from the fact that they are sationali-
sed, there is nothing mode in this Bill. That
is why I say that it is a simple Hill.

SHRI PILOO MODY : He says that
it is a simple Hill. 1 say that it is a Bill by a
simpleton.

SHRI GOVINDA MENON : The lrrcle-
wvoncies which have Leen siated in Iespect
uf this Bill are forgowen. For those who
wunt 1o make a simpie Bill complex by
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With respect to the business of the
banks it is our desire to see that these banks
even afler nationalication whould be con-
ducied sericrly on commercial lines.

SOME HON, MEMBERS : How *

SHRI GOVINDA MENON '@ Because
thefe have been commenis otherwise. The
directions proposed to be Inued are merely
directions of policy. These directions regard-
ing policy have 10 be Imved in order 10
achieve the objects for which nationalica-
tion has been effecied. Afier ihe takeover
of the banks st Monday the banks have
beco functioning smoothly and it is vimlly
important that they cominue to function
uninterrupied, [ would request hon, Mem-
bers here 1o see that naihing i staled or
done which would shake the confidence of
the depositors in these banks because as
yet there is nothing which hat happencd.

This is 3 mamer which has been seuled.
The House has taken the decivon yesterday
when 1he leave to introduce was given. The
Government have taken (be decision ; the
President has taken the decision @ the
Ordinance has been issued and the banks
have been 1aken over. There has been
sufficient indication in this House that the
majority of this Howse suppons 1his messure,
In & viiustion lfke ths on Friday whale |
wai moving for kave 10 Introduce the Bill
wome hon. fricnds on ihe opposie side
kegan 1o spezk  abowt the depositors
whose confidence may be shaken. May |
take this opporunity 10 remind them of
what Mr. Churchill sald In 1he House of
Commons when the Bank of England was
natwnalned, 3 mater which he was
deadly against. That is ihe imporiam  thing.
That pairiotic statement, while pcakiog oo
the mensure, said :

“'Meanwhile it may be helplul for me
10 express the opinion, as Leader
of the Opposition, that foreign
countries need not be alarmed by
1he language of the gracious spesch
on this subject and that British
credit will be resclutely upheld.™
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banks would keep this in mind and seo thar
nationalised banks continue to function with
the same cfficiency as they have been funce
toning upto now, il nal with more efficiency,

The batile drumns againgt (he Bill were
sounded and sovnded furioutly even oa the
other day when | sought the leave of ithe
House to introduce this Bill, [t has been
oppoved on two or three grounds which will
not stand geratiny.  There are friends here
who think that nationalisation f+ bad and
that nationalisation will bring in dictatorship.
1 can only say that I do no: agree. We have
natiooalised the Life Inwurance Corpora.
tion ; we have naiomalised ihe Imperial
Baok of lndia and we have nationalised
seven or eight banks in the priacely States
and made them the subsidiaries of the State
Bank of Indin, We have nationalised maoy
other things and dictatorship hus ol des-
cended on us,

SHRI J. B. KRIPALANI (Gena) : D:d
you natiomalise iasurance by aa Osdinance ?

SHRI GOVINDA MENON : I may
remind the bon. Member that we natiomales.
¢d insurance by an  Ordioance. When
natlonalisation of banks, when pationalisa-
tion of insurance, Is attempied, it can be
done only by an Ordinance if you wam to do
it effecrively, That is @ matrer which every.
one will understand  Afier having isswed
the Ordinance, we took the earlies opporms-
nity o come 10 1his House 10 see that the
suppart of ithe House Iy obtained for the
Ordinance 1 do not agree that we have lurn-
ed Conmunists, | do oot agree that we are
belog led by commaunists. 1 do not agree o
the accuraion, the false charge, that these
things are heing done st 1he Instance of
oibers We have adopted in the last many
years & symem  of mimed cconomy.
Freads here who would (a0 the Second
Schedule of the Reserve Bank Act will
see ihat there are many more banks hers
and we have only selected the banks which
are big enough 10 be selecied for being
natlopalised. Therefore, on the ground thay
nationalisation is bad, whatever opposititon
s there 10 this Bill canaoi be couniered by
arguasent because that in & matier of ideology.

Another swmumption made by hoo
friends o the opposite side is thar nationali-
sed ipitutions are bad and that (he under.
takisgs ln the private sector are ali good,
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an asumption which is again motivated
solely on political considerations.

o this coanection, I wish 1o read a
portion from the speech of Shri C D. Desh-
mukh, (b then Finance Minlsier of India ..
(Interruprions) There s absolutely Do use
interrupting me. 1 am reading from the
Gebates of 1he Lok Sabha. During the debare
on the mnationalisation of life insurance
busioess in the country, Shri C.D. Desh-
mukh, the then Fioance Minlser said :

“And in respect of lavestments —for
a relatively small iovesiment we
fiod thet an individesl acquires
conirol over comparatively immense
funds and this comtrol ales has
only too frequently been wsed pot
3 trustecs are expecied to uie it ™"

_ This remark was made about the under-
.td“h- in the private sector. He furthss
H

“Mow it is claimed that the posi-
tlon could have heen remedied by
further legislation tightening supers
vhion snd control."

“Therefore, a  comprehensive - of
what we thought was comprehensive —
Iosurance Act was esacted in 1934,
At that tme it was described as a
Dracomion piece of legislation and it
wat boped that il speli the end of all
miumangaement &8 every war i
supposed 1o end all wars. Bur, we
hod not reckoned with the ingenuity
of some of the insurance managements,
During the lasi if years the Act bas
10 be amended oo &4 maoy as 10
occasioms. and esch time & provision
was tighteoed 1he resourcelul manage-
ment menaged 1o find 8 way rouad it
“The ineflectivencess of legisiative
comtrol is also brought out when we
regard (he business from o different
wogle. As I said, 2% losurance come
panies went iate lquidation "
Not in the public secior ; in the privme
wxior.

“++ during (he lsst decade and msotber
23 bed w0 iramsfer their business 1o
olber comrpanies, io most eascy with a
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cut in the policy coatracus, 60,000 poor
policy holders of these  companmies
suffered in varying degress.”

This is the reason why the then Fioioce
Minister thought that insurance business
in this country should be kived and
it war doot by an Ordinance ..

AN HON. MEMBER : Life insurance.

SHRI GOVINDA MENON : Yes, life
insurance. 1 wand correcied, The reference
was also 0 the life insurance business.

Now the charge i that the public vader-
ukiogs are always bad and the private
undenakings arc always good This charge
s made very often by my fricnds there.

SHRI N. K. SOMANI (Nagaur) * Who
said tha ?

AN HON. MEMBER : Distortions.

SHRI GOVINDA MENON : | want (0
polnt out ihat the torch of observation and
public criticism is direcied only against rab-
lbe undemakings. This House has appoinicd &
Pudic Undenakings Commitee and that
Commitree Jooks dnto the public undérak-
ings aod briags 1o light 1he lreegularities,

oY g TR we o wita gl
wepiry & geifen # grer fifaam Hfad
am ? (=),

oo - B Gl nd ]
) b HiRe S S algpsd
= A \a5 ydyy predy

SHRI GOVINDA MENON : 1 am won-
dering if this Howse would appoiat a Privaie
Undertakings Comminee and get reporis o
this House what the resuli would be. We are
thinking of banks. Afier 1he natjonalisation
of the Imperial RBank and afier (he nation-
alisation of the subsidiarics, everywhere in
the country people who have funds and
want to invest them, | koow, prefer 1o put
them In the State Bank, Il possible, and
io the other banks oaly if it becomes

going about crying in the sirsets on account
of the collapse of banks in the private sec-
ior, on sccount of ihe eroson of their Sapi-
ml? Aod what asbout tbe sbarcholders ?
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They had lost everylhing. (/mterrupeions) 1
om not saying that these 14 banks which
are being nationalised mow are in any way
bad. That is not what I am saying. I only
wanl o say that an Apeiorl corclusion that
the undertakings in the public sector will
have a poor performance and the uoder-
1akings in Lhe privale seclos _

SHRI PIL 00 MODY : Who ever said
ihag 7

SHRI GOVINDA MENOM @ and (he
undertakings in the private sector <hould be
credited with good petformance is wrong,
and | think that Mr Piloo Mody wi'l pgree
with me in what I have said,

Everywhere where  pationalisation has
laken place, this kind of opposition 1o
pationalisation on political grounds has
taken place.

T will conclude my speech by quoling
from a book wriiten by a Professer on
Public Administration, A. N. Hanson |

Natiopalized  indusiries in  Driwin
have been fiercely criticized ; particu.
lafly by antisoclalinns. la s recenl.
much-publicised book, *Nalonalisa-
tion in Britain : 1he End of a Dogma,
Mr. Kell-Cohen c<an find viruaslly
pothing 10 say oo thelr behall, They
are accused of being slow-moving,
burcaucratic, exwavagant, and con-
tempiuous of the consumer. Much of
this eriticism, Bowever, is politically
inspired and 1o%ally lacking Lo obesii-
viy."”

Again the another says :

It should also be said that the critics
of patiopalismion tend rto assume,
quite arburarily, that the industries
concerped would have done  beuter
under privale ownership, There is oo
cvideoee 1hat this is s0.™

SHRI PILOO MODY : Ithink this is
& palitically motivated quotation,

SHRI GOVINDA MENON: 1 would
‘request the Members of this House incleding
these in the Opposition who have begun

'to Hlustrate 1he faitures of the poblic sector, -

even to them I will ake a fervent appeal
that they sopport this Bill and see to it thae
this  process. of hationalisation oo which
has been adopred with the best of gootives
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is supporied and placed on the statute Book

as early as possible. - I move that ths Bill-
be taken inlo consideration.

MR. CHAIRMAN . Both the Reso-
lution and the Ball are before the House.
They will be discussed together. Membery
may move their amendmems.

SHRI D. N. PATODIA :
move

I beg 1o

"That the Bill be circuluted for the
purpose of eliciting opinion thereon
by the Ist November 1959 (1)

SHRI KANWAR LAL GUPTA : T beg
1o move ;

“That the Bill 10 provide for the
atquisition and rransfer of he
undertakings of certain
companses in order 10 serve better
the peeds of development of the

y in formity with
national policy and ohjectives and
for matters connccted therewith or
incidental thereto, be referred 1o a
Select Committee consisting of 11
Members mamely : (1) Shel N.
Dandeker ; (2) Mahant Digvijai
Nath ; (3) Shri Vikram Chand
Mabajan ; (4) Shri P. Govinda
Meaon ; 15) Shri D. N, Parpdia :
(6) Shri Deven Sen ; (7) Shri
Prakash Vir Shastri ; (8) Shrimatl
Tarkeshwari Sinha : (9) Shri K.
N, Tewari ; (10) Shri Atal Bihari
Yajpayss , aud (01) Shri Kanwar
Lal Gupmm with igsiructions to
report by the 20ih August, 969,
o

SARI ABDUL GHANI DAR : I beg

10 mowe;

¥ That the Bill be circulated for the
purpose of eliciting openion the re-
on by the 31: October, 1965, (29)

SHRI S S. KOTHARI: T begto

move
“Thal the Bill be circulated for the
purposs of eliciting opinion there-
on by the 30th Seprember, 1969."
- (2M4)

SHRI KANWAR LAL GUPTA : Now
there is m general discussion, I think others
should speak. These who move the gmea-
mepts should speak lneer og. | "

- ot -
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MR. CHAIRMAN : Mr. Dandeker.

SHRI N, DANDEKER (Jamnagar) :
Mr. Chairman, Sir, the Minister of Jaw
while moving the motion for consideration
made an appeal that nothing should be said
that would shake confidence of the deposits
ors in the baoking sysiem, [ agree wilh
that, partrculary because the promulgation
of the Ordinance and the bringing of this
Bill has already so shaken the confidence of
the depositors that we ought oot to add to
it by saying anythiog that may weaken that
confidence furtber.

Secondly, before I come 10 the substance
of ithe Bill, 1 would like, since the law Minis-
ter made so much about the virues of the
public sector sayimg that 1the puoblic sector
ought not to be criticised time and time again
and over and over sgain,—1 would like 10
quote, with greal respect, what the Prime
Minister hersell had said about the public
sector in 1966, since when the public secior is
now in a worse condition than [t was In 1966,
She described the various difficuliies of the
public sector as follows : ‘faulty planniog
with regard to concept, sire, location, raw
materials, design choice of site and equip-
ment’,  Whan is Jefet ?

SHRI PILOO MODY : The law Mingster.

SHRI N. DANDEKER : She continued—
this was not her only criticism ; she added—
“faully equipment, persoonel, coniractual
arrapgements, supervision, «co-ordination,
timeschedule eic”. 1 will emphatise the
ercerera. But these were pol the only things,
according 1@ her that were wrong with the
public secior enterprives, She went on 1o say

“This is mol all. Owver-capitali=
sation, over-siaffing, Incidenally
adding o township <o, inades
quate work study, lack of delega-
tion, appl of

codes and procedures 10 CommeT-
cinl upderiakings. .. "~

This 13 the Prime Minister speaking, the
present Prime Mioister, who was also the
Prime Minisier in 1966

YFaully sy aof & al control
and audii, lack of & Well-thought-
out personnel policy comsitute
anotber set of Problema™.

That oo was not all. The ciber faerors
to which she referred were ip these ferma
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“'Onhers factors which have 1o he
gone into were the proper pro-
gramming of orders, price policies,
quality and cost conmtrol and re-
search, «oletign and  development
ond the structure of management™.

I do not think T peed quote for this
House, this side as well as the ather, any
better avthority than the Prime Minister
herself as to what was so terribly wrong
with the public sccior enterprises in this
country. It is now proposed o add so thar
jungle,

I now 1urn 10 the substance of the Bill
before us. 1 thought we were here 10 discuss
the substance of the Biil as it is before us,
oot some amendmems of which I am
supposed 1o know before the Law Minister
has arranged that those amendments arc in
our hands. The molion is and was, at any
rate, that the Bill that is before us be taken
into considcration and ot any Bill as
amended by anybody, wherther by the Law
Minister, me or anyone else. 1 am at a
tremendous disadvantage oo onc  particular
aspect of the malter in speakine on this Bill
wheih i3 before us fof coniidération, bétduse
ibe Law Minister says he has moved amend -
ments of which 1 have 0o knowiedge, of
which he says the purpose is 50 and so, |
do not know whether upod reading ihose
amendmenis that will be the purpose that
would be cvidenced by 1hose amendments.

Four questions in dealing with this Bill
The first and the most importani is whe-
ther there was any need whatsoever or any
Justification for nationalismion. Let us get
1o the basic facts of the matter. Ounce again
1 would like o quote from the Prime Migis-
1er's own note 1o the Working Commities
and to the AICC a: Bangalore from which
stems oll this. Really, this does not siem
from that note ; this stems from poltical
crisis and 1 will leave that alone, | am not
concerned with the intcroal erisis of other
parties though I take considerable pleasure
in watching them. This is wbar the Prime
Minister said in her note @

*Either we «<an consider the nationali-
sation ol the iop five or six banks or
issue directions that tbe resources of
banks should be reserved 10 a large
exteat for public purposes.”
She wept on, =3 beiwemn ibaiz Lo
shoiced.

316



it Bankirg Cos.

{Acquisition and
“lnvestments of banks in Govern-
ment securities stood at 24,57 per
cent op June 13,

Incidentally, I might say 1 admire the
precigion of these “siray thought rather
hurriedly dictated,”

"Investments of banks in Govern-
ment securitics stood at 24.57 per
cent on June 13... . This figure
of investment in securieties could
be raised on the average for both
slack and busy scasons by about
five per cent. This will make
available about Rs. 200 crorcs [or
the public sector.™

She went on :

** . If necessary this extra five per
cent can be invested in special
1ypes of securities, proceeds being
utilised for quick-yielding schemes
like minor irrigation programmes,
rural electrification, fisheries, e1c.”

1 submit there is no question about it
that at that time, Prime Minister clearly said
of the two allernatives, thal the second
alternative was practicable, feasible and
should be the one that would be explored,
Apart from mentioning nationalisation, she
did not develop that concept al all, but she
wenl on (o develop the other concept,
namely, *“‘or issue directions that the
resources of banks should be reserved 10 a
large extent for public purposes,™ That
® precisely what the then Deputy Puime
Minister and Finance Minister said in his
feply (to thal particular note) from which
altso T will read an extract. 1 want to talk
about this business of nationalismion from
the mouths of the Government leaders.

The then Deputy Prime Minister said ;

“"Recent experience docs not suggest
that large banks need (o be (aken
over so a5 10 be made to do some-
thing which they are not mow doing.
There is no reason why, under social
control—""

That is to say, the Bapking Regulation
Act as amended by the Banking Laws
{Amendment) Act which came imo force
only on the 1st February this year—

“There is no reason why under social
comirol, they canmot be made to do
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what the Stare Bank is doing in the
national imerests, mor is it right that
the State Bank should be expected
o do what banks as insthnions
concerned every day with depositors”
money cannet do.  No bank whether
inthe public or the private sector
can abandon the test of viabilicy of
4 cfedsl transaction.  The experimént
of social control is a cominuing ome.
It aims at socialisation of credit with«
out nationalisation of banking. Our
experience in the last year or so—"

He mentioned  “last year™ becouse the
banks were already being directed in the
direction of social comtrol by the Reserve
Bank and were already beginning 1o follow
s insiructions ia that regard notwithstanding
the fact that the Banking Laws {Amendment )
Act was epacted only recemtly and came into
operation only om the 1st February 1969,
He said :

“Our expensence n the last year or
50 shows that this is an experiment
whose results, we have cvery reason
10 believe will be rewarding.”

Earlier T have alrady said enough on ihe
subject of the kind of public sector industrics
we have as described by the Prime Minister
hersell, The alternative before s, as she
herself has put it before her own party, was
between nationalisation or exiension of sacial
control in a gpecific way. And thirdly, we
have what the Depuly Prime Minister himself
said as 1o the preference between social colrol
and this kind of nationalisation,

Now | would like to go on (o the nest
question.  ©On a study of the Bill the second
question that arises is whether even if
natianalisation has to be some justifiable
or imaginary reason, is there any justifica.
tion for ousting summarily the Reserve
Bapk from its supervisory and regulatory
functions in respect of the corresponding new
nationalised banks 7 | had the good foriune
10 be on the Select Commitee of the Bankiag
Laws (Amendment) Hill 20d am familiar with
its objecis and purposes s eancied last
year. But om going ioto this Bill, the
one thing | notice is that there = no
attempt  whatever, here is no place where
it says, that these corrésponding new
banks will be subject 10 the Banking Laws
(Regulation) Act in the same way as the
existing banks (which are to be naliona
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lised) have been up to the 1%h July. Why ?
why Is there this business of shouldering the
Reserve Bank oside T 1 really am unahble
to understand why when on the one hand,
the Minister talks about confidence among
depositors and, on the otheére hand, he talks
abour cfficiency, 1hese banks are going to
e run as departmenis of the Ceniral
Government and not as ordinary banks
where  control as to policy direction,
guidance and supervision, would copiinue o
be cxercised by the Reserve Bank of India
subject alwnys, under ithe Reserve Bank of
India Act itself. 1o the right of the Govern-
ment to give guidance to the Reserve Bank,
Here the Reserve Haok has been summarily
pushed aside.

I would pot like 10 say more as (o
what | would do if 1 were in the position
of those in the Reserve Bank who are faced
wilh this, They are faced with this proposis
tion that withio four 1o Sive months of the
coming int0 force of the Banking Laws
(Amendment) Act, the Government have
come 10 the cooclusion thar the Reserve Bank
of India is ulterly incorepetent, has got no
braios, no knowledge, no policy, no sense
of direciion, no sense of social purpose
and is not even capable of beipg prodded by
the Government of India under their
powers under the Rescrve Bank of India
Ad to go into the direction that the Govern.
ment desires. These baoks are going w0
be controlled directly by a department or
a division, or whaiever it may be. of the
Finance Ministry of which the Prime
Minister is the Minister, who has not had
the courage to move this Bill hersell and it
is the Law Minister who is moving this Bill.

The third question {hat arises is whether
the terms of transfer of the officers or
employees like cattle from the existing banks
10 tbe corresponding new banks, aré just
apd fair, 1 have looked at those terms and
nowhere do 1 s¢e the phrase that on their
irunsfer their terms “shall not be less favour.
able than"—this is the only safeguard—those
that exist and pot merely “the same™ as exist,
1 hawe had occasion to deal with this
sart of problem in 1949 when the siafl
of 1he former Indian Staé Governments
were merged into the lodian  Jocome-Tax,
Indian Customs and JIadian Rallways
services elc. and (he assurance we had (o
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give was 1hat their terms would nol be less
favourable than those to which they were
emitled in the respeciive departments In
which they were serving. 1 do not see any
such safeguard here.  Bur there I5 worse 1o
come, For no reason ai all that | can see,
while the Bill extends to the new Banks the
much controversial mew sec_jon I6AD of the
Banking Regulation” Act, namely, the curbs
that were properly put (An Flon, Member :
Improperly put.) upon undesirable trade
union  activities, T sce that in this Bill as
regards the transfer of employess 1o the
new Bapks they are going 1o be
deprived  of their  righis  under  the
Industrial Dispotes At  Wheaever emplo-
yees are transferred from one undertaking
to another the Indusirial Disputes Act
expressly siates that terminal compensation is
pavable, There is even a formula there as to
the manner in which terminal compensation
payable shall be compuied 1 find in this Bill
that that is belng expressly excluded. Why ?
Why is it proposed to treat these people
like cantle %0 be transferred from one pen
to another pen with no rights and with lets
rights than tbey had before 7 If today the
stalf of one hank is wransferred 1o another
bank, ikey are enlilled lo terminal compen-
sation uwnder the Indusgtrial Dispuies Act,
This particular Bill excludes the payment of
terminal compensation uader the Industrial
Disputes Act.

Comiog 1o the last point, namely,
whether the computation of compensation
payable (o the exiniing banks and 1he miode
of its payment is fair or just, as 1 see, I
have been placed at a grear disadvaniage by
suddenly being told that what is before
the House now is not the :ame Bill as the
once introduced last friday but something
else. The moment bhe said this, 1 began 1w
ask myseif wheher instead of the exisiing
banks who, under the Bill, had the right 1o
discuss the mauer of compensation with
Government, to come (0 an agreement with
them, failing 2o agrecmieat 10 require that
the dispute be referred (0 & tribupal, the
subjct would have 1o be agitated by thou-
sands of shareholders-—35000 or a million:
1 do not know how many shircholders, all
these banks put together will have,—han
whar are all these people going to do ?

The Mipister said : “Oh ! it is only
fair that they should geét their compen.
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salion™, Laid 10 them direct, But it is more

than fair that they should have the right to
conftest it.  Is it suppested that these hund-
reds of thousands of sharcholders all over
the coumry are expected—I1 may have 500
shares; in fact, I do not have as many—I
may have 10 or 500 shares: someone 5.000
or 10,000 shares—are these people expecied
10 g> 10 2 court of law 7 Are these
people to toke the maouer o the wribupal
for adjudication ? Are these people
cxpecied (o go to the Supreme Court on
grounds of diserinination or whatsoever
che it may be ? 1 do not knpow,: It
may be that the Law Minister has these
problems in mind. But what am I supposed
to be talking of T [ am supposed 10 be
talking on the Bill as it s for consideration,
and the Bill as it s for consideration is
apparently not what is under consideration
and, therefore, whatever 1 have to say on
this particular mater I shall say when these
particular amendments are before the Houwse.
But | would like 10 say one thing.

SHRI PILOO MODY : So, he
be given a second chance.

SHRI N. IDANDEI(ER ;O 1he ques-
tion of compepsation I have two points,
one about the quanivm of compensation
and the second abowr the mode of payment
of compensation.  Firstly, | s¢¢ né mention
whatever about goodwill. If | am going
to acquire somebudy clst's  undenaking,
apart from the valumion of the asscrs and
habilities, apart from ihe nel worth of his
aswels the most difficult task Is 1o valuate
the goodwill. Goodwill can be expressed
m many ways, But the smplest way of
evaluating it is through the profits carned in
the past, Let me put it 1his way—ihe normal
profit expectation should te the guide, I
the government are going to give 4% per
cent bonds and the vicld 1 am petting on
my mvestment is 10 per <ent, then I am
deprived of my profit expectation o the
extent of the dilference which should and is
penerally  included in the  valuation of
goodwill, 1 will leave o at that.

Next | come to the mode of paymem,
1 do not know in what way the government
-are geing to gine compensation 1o the share-
holders. 1 presume they will give some
papers called bonds, worthless paper, carry-
ing, say, four per cemt inferest whea they
‘Th¢ getting " 1&n PEr ©CnL refurn at cwrrent

should
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prices op the paid-up capital in some of
the banks. I koow of a bank where the
retuen Is 22 per cent of the pald-up capital—
Re. 220 for every Rs. 10 of paid-up
capital—and at market value the retumn
‘will be ten per cendt, .

Finally the Mimister does not sy

whether the bondis will be 1msfcmﬂc or
nan-lranslerable.

SHRI GOVINDA MENON : 1 was not
allowed 1o say all that,
SHRI N, DAMNDEKER : Then, the

bonds carry intercst at the raie of 4} per
cent not from the date of natiosalisation
but from the date on which this Act will
come inte force or from such date as the
goveroment decides compensation shall be
paid, There will be no inerest paid to the
sharcho!ders from the dae they will be
deprived of their rights.

1 say this is bath Y
and fuil of holes. It canpot be supposed.
It is aliogeiher an ill-thought.out measure
pawwrally because it is not  brought oo
cconomic considerations, It has nothing w0
do with npaionalisation on merits; it has
nothing 10 do with the compeience of the
Reserve Bank to direct the banking system
in the particu'ar woy desired ; it is entirely
concerned  with resolving interpal party
politics withina cenain parny,

Wi s ae (|rReng ) -
qua-ta wfarsmar ag 20, & w fdgw
% A waw T wmATm wOeiT &
sfygea %1 oYz fage ¥ & S99 597
@t &1 gifer gard Rar wipm § e
=it oF sigfaw Wiz amafas sza W
fatia® & 7 77§ o1 €% IIAT T
wg wA g ¢ a1 & aglavom s
gAans wemigw & Afdw Im W &
amy grqx fear | gg mit ok § e
g uFrT & wrfas Fza fagw s
wf &1 HAIT EI, AT A WAL A1ET
arat 7 4 dmrk o w7 dww femrfwen
w1 fagr ook ¥ o1 $%7 & rhoen
T W1 AFHT AT FAT( TUST G A 0 1
galao zamifas 59 & g7 #39 &1

o RERrRT & AR o 3w % aAn ey
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fegn 5% 37 el wr Ww wmw
el ateng w91 7dl oY ww W
Tewdly Fiwar &40 A oA e s
TOa R, waw @I A @1 ag o gt
fooe & dl fs wa gu W sl @
o stiggzmuatma} e 3w &
num Wiw At dw o onfy wgh B, 2w
! v Aawm W) o 7 e
ARk B, &5 7 o na W) win o7 1 G
g awiar weare fww ar fe omiew
gut afer adt &, ada aaqr g7 Ea4)
0% AT T A aear ko W
e geZE wTr & fam &Y er
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W s ¥ oow df, fanR g
aidl oft mfne b fs @t W alaszer
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O arg e F ogmt tw & ot dw
w1 nul TEver grw O1 0 gefav wrasas
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aft % T, Ty 3w ¥ e @@ W
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grr, xw egew 1 wifa & fad dar
USRS ATew AART nEr
formit e &1 adm qam O e dgre
o wk wor mnfaw o wifer fesfy
Gunfa gty o got tw1 fe 23 &
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wifew 37 Furw giedl €1, faaal awi
ok god afaara § 41 @) Wz Fas
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ST WIGA 7, U FTH W ATOw T R
Rt erdei & apaw § w AW %
@ wrw deg f e 8, wf
HTEITA wF ST F e e W
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woar
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R, formr W iy wAge AL €9-
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eI A U A TIW WA 1 AT
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¥t ot mim 6 1 <t T T o
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fegema w) gt o 2a B, femml o
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giecm b, s fewa d fad M@
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g% T o7 oW &3 W g el o wafE
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&}, Wy T €AW F7 TN WA

fian, W Eied gw e Ak o
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FUT €0 91 | 1965 § wa & gu gfa 41
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qrh fE 1951 & fwarl & =3 %1 nfana
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Qwar) g gEw o7 g9 A
NETT ggrAAdI R @ R &

AR E A Swgw dw y FAw

stz & 77 Soft a7 Imiszy 4 s
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aferat #1 Gar fwar, 791 w=fagt € §ar
faar ? gafae faar fe 67§ sfqsiy
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T _mn‘ft Eqd 2| A1 moh fe
188 o =Iate=<i & qia fafsea gsglqq)
T 1442 zmivedfas wrg ot ) fa
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SHRI 5, A. DANGE (HBombay Central
Souwth) : There has been an  arguiment made
io this House that (hes 15 pot a mcasure
based on cconomics but that this is a mea-
sure based on politics and that 100 personal
polivics. Some say that it was personal
politics  because the Prime Minister wanted
to sirengthen her personal pesivon faside
bher Party and that as that posilion was
threatened by cerain imerests paricularly
led by the ex-Finance Mumsier and Depuly
Prime Minister, Mr. Morarjl Desal, she,
afier returning from Hangalore after the
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meeling of the Congress Pany, dismissed
the Finance Minister and 10 gather more
halv around her, she brought this nationali-
sation measure.  ‘What is wrong even ifthat
were {rue because jp this House everybody
knows that it is not merely persomal politics
that exsied between the Prime Minisier and
Mr. Morarji Desai, Mr, Momrgi Desai rep-
resents a political economic line in the
country ond those who think it was all per-
sonal are doimg  injustice both o Mr.
Morarfi Desai and to the Prime Minister,
Even the Swaianira Parry’s Mr, Masani has
been saying that some of the measures of
Mr, Morarji Desal were not sufficiently
progressive.  His criticism was oot made
on the ground that he was taking to consu-
mer taxation and so on. The net resull so
for of every measure of the Prime Minisier
and the Finonee Minfsier was always in the
direction of strengthening the banking hartal
and weakening the consumer and ibe people
in the conntry.

Then he thought of social control as &
division from nationalisation. There are
some people who think that there should be
natipnalisation and Socinl contral. Some say
“lam for both and 1 am for anythiog.™
Such profound siatemenmts also are there.
But [ arm not concerned with that, My
point s = Was it merely personal ? No, It
is an injustice 10 Shri Morarji Desai, the
sirong man, who stood for a policy. That
policy has now been beheaded. That is a
good thing. It should be welcomed by the
country becawse it 15 a policy that has been
beheaded.

‘What was that policy ? That paolicy was :
strengthening capitalism of the most reactio=
pary 1ype ‘Whenever any criticism was
made in this House, he fAew at the critics
and had his own poine, because some of the
frrends on the opposte side at that time
had not the courape to *behead’ the man.
Therefore, if somebody  has found the cou-
rage at Jast. we 3t deast on this side—not the
side to my right—ought (o be very glad and
1 congraivlate the person who could st las(
take the decision (o at ledst take oul one
hecad of the Birlas and then follow it up with
wther hieads bit by bat when occasion comes.
It was the Birlas who gave the threat w -
Lhis country that if monopoly is touched,
heads will roll.  "Well, the firs: head of the
Birlas hat rolled and I demand of all the
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democtatic clements on the olber side—please
see that the other heads also follow ; other-
wise, you will nol be safe. Becawse it is
not safe, The thing is developing. What
we wanied somie years back is coming true,
The Right on that sidc and the Right on
this side are going to combire and bohead
us all.  As last at Bangalore il was seen, al
last after Bappalore it was seen. at last today
it is being seen who are the allies of natio-
palisation and who are i1s opponenis oa
that side and this side.

Thesefore, history has come true. 1 amn
very glad of it. It is a happy moment that
the natiopalisation of banks has at luw
come for legislation before this House ficm
the opposite  side, not from our side. 17 it
had come in that fashion, perhaps it would
have been better, T welcome it cven if it is
from ithe cpposite side and 1 congraiulale
the Congress Panty and the Prime Minisier
on having brought 1hes measure before Par-
liament. We will not hesitaie 10 corgratulate
even Copgressmen, though we lhave differ-
ences and we quarrel, We are going to
fight on meny issues, tut when they do
good, the Commupist Panty s a Panty which
will stand by 1heir side, and they must
stand by our side when we do good and
fight for the people (/nterruptions). Yes, the
bargain is Leing made. What is wrong in
that targain ? It is a good barpoin.  What
s wrong inat 7 (dndereopiioval.  You need
ot worry. Lien if they corry out Bit by
Eit these measures abusing us, we shall be
smbficd. Even if fur prosnal politiss. tho
man and the policy of the Morarji-type hus
teen climippted, it i5 a good ilng.
is politics, it has served the interests of the
country. What is wrong then ?

Every working-class interest including
that of government employees. lhas been
witacked from time to time by Shr Mo
Desai, and these are the gentlemen behind
me who are pow defending 1he bank emp-
loyees ! Did they oppose 36 AD when 1he
Rill was being enacied here T No.  They
said 4 was not strong encugh. Now they
are siandirg in defence of the Bank emplo-
yees and asking why the Prime Minisier hos
nol said something about | hem,

Here | am reminded of a woene, which 1
have not seen of course, it wok plece a
& bupdred years ego in the House of
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Commons. In 1847, When the aristocratic
landlords were powerful and the new bour-
geoisie was rising and a 10-hour day Dill
was moved in the Commons, all the land-
lords suppored it and all the industrialists
opposed it.  Imagine Britsh landiords sup-
porting o 10hour  Jay for faciory workers.
Why ? Because they were having their inter-
nal contradictions, and when the working
class won the 10-hour day Rill, Marx wrote
‘ihat the two thieves have quarrelled and the
woiking class has got the 10-howr day
vistory™.

SHRI J. B. KRIPALANI :
Very good compliment,

SHRI 5. A. DANGE : Do¢s not muatter.
He can lake saisfaction in that,

Thieves!

Here, Sir, two interests have quarrelled
one interest one lobby which takes the side
for the present, for cerain reasons, of the
sgrculiurists, of the rich peasant, of the
medium capitalists, of the small capialists,
the real interesis of  the national bourgeohe
in this country. That interest today has
decided io pitack the sirooghold of mono-
poly, ihat is, the Bidking companics.
Therefore, we welome it. What js the
monopoly of banking * IF it is politics. it
is good poliies.  Ilit is  personal politics,
it is the personatities who yield power and
represent politics. I is mot a  guestion
whether Me. Morarji likes the Prime Minis-
ier wearing a  white saree or a red saree ; it
is not a quesifon whether the Prime Minis-
ter would ke Mr.  Morarjl 1O be Jess arro-
gant and less delt than what he is. That
is ool the quarrel, The quarrel is whether
things have ripened in Our economy pow,
when. unless the monpopoly of banking is
nationalised progress would beconse impos-
sible, Whether It happenend ia Bangalore
on the 12th July or not 15 nol  cssential ; it

should have happened earlier.  Whatever
the reason, whether it was  done in
Bangalore, or whether it wos because of

Mr. Fakhruddin Ahneed’s nole or the sup-
plemeniary noie or for any reason, in apy
cose, the thing bas happeacd.

AM HON, MEMBER : Specal courier,

SHEI S.A. DANGE @ Yes. by a special
courier ! IF he had come un five years agn,
i would have been bener. My friends, )
do say that the medsore 18 good. Wa wels
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come it, and if it is politics, it is good
politics, It Is not only good politics, but it
is more than that. It is good economics. I
did pot think Mr. Dandeker would give
out ithe secrei. That is why 1 coasul-
ted him, whether 1 heard him aright or net.
What was his complaint 7 He said that
they are getung a dividend of 22 per ccot
at present on paid-up-capital and this blas-
ted Bill is going 1o give them only four and
a half per cent.  Is that politics or econo-
mics 7 18 per cept Is being lost.  He was
very angry and very agitated, and then he
said, “Evenif 1do mot pet 22 per cemt
dividend om my shares, even then in the
market, markel va'ue, the dividend that
I am getting is ordinarily 10 per cont and
you are giving me oaly four and a half per
cent.™ That is the secrer of the polilcs.
They get 22 per cent dividend for doing
what 7

In Banks, nothing is donc. In  the
factorics a1 least work is dome, Mr. J. R. D,
Tala has to sit down and see wheiher the
“balance is all right, ‘whether the producifon
is two million tonnes or not. Or, even Mr.
Bharat Ram of today's morning fame, has
to see whether production in his mills has
taken place. What are the bank directors
doing in the monopoly banks T Hundreds
of people go and deposit their money. If
‘you keep the money at bome, Mr. Chavan,
with his police, would oot be able to protect
It wnd therefore, they say, *put h in the
banks". And thut the deposils are going
there and they have Rs. 3,000 crores at their
command. To do what? 10,000 times
the Reserve Bank has told them, “Pleasc do
not make advances in agriculivral commo-
ditles, in this season. DPlease do no give
advances on sccurities.  They are guoing in
for speculation and by speculation, hoarding
is taking place. Prices arc rising.” How
many times orders are given by the Reserve
Bank 7 How many tsmes the Reserve Bank
has reported, “Orders are violued™ ? Why ?
Because the Board of the Keserve Bank
also consists of speculators. Why ? Becouse
ibe Boards of the olher banks consist of
speculators, Why 7 Because these mono-
polists are using Rs. 3,000 crores of public
moncy. We are depriving  them no of
their money. We are not depriving them
of compensation. We are pot deprivieg
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them of their abitity 10 express thair "créu-
tive capacity” in something else. If, Mr.
J. R. D. Tatua 1akes. supposing. Rs. 2 lakhs
as commesion, he  at leasl @8 seeing that
some praduction of steel 1akes place. What
is Mr. 5. P. Jain of Punjab National or Mr.
Hirla of the United Commercial doing with
Rs. 3,000 crores or Rs, 4.00v crores 7 Wit
aré the they domg with it T They Coma in
when they want <redit. They get credit,
ond for what ? Not you and [. Even
with our Rs. 500 soiid income. we would
not got credit.  We are not credizworihy.

e

In the banks. you must know that there
is 2 thing called clean credit. “Clean™
means you mus’ be clean of any security :
unsecured.  You just walk and put in your
card. They ask. “'Oh, you are 50 and so,
o and 0. We know you are worth a
million. Credit 7 How much do you
wam 7 Rs 50, lakhs 7 Gramed.” That
it given without a mecting ; witlout any-
thing. This is clean credit ; this is mono-
poly, which absorbs pooples, money aod
uses it in speculmion and something is
advanced 1o industries,

In that ‘industries” there @ no agricyl-
ture.  You are all complainiog that agri-
cultural credis has fallen. Is it not economics
that if the banks arc taken over more credit
should be available 1o the agriculiuriss ? OF
course, do not think that the wvery poor
peasant s poiog w0 gt credic from the
nationalised baoks. :

AN HON, MEMBER : He will.

SHRIS. A. DANGE ; Security will be
asked. A lcnant culivator has no securily.
A wenant caltivator will not get a loan. I
he geis 1 shall congratulaie you. 1 wall by
very plod if he ges it Bue the prescot
praciice s you anust show some credat
and it is the creditrich holder with big
lamds who will gel credie.  Laier on, we
will fight, let there be room  for fight
s0 that agricubturists of some Lype will get
loans. Therefore, from the poim of view
ol economy (he mationalsalion MCASUNE i6. 8
progressive incasure, and 1 would request
ihe House o pass i as  quickly as possible.
What is the use of arguing and arguiog. We
have hesrd aguments aganil salonalisation
since the  year 1948,  In 1948 they opposed
it.  LIC natwonalisation they opposed. They
opposcd the creation of Swnte Bonk,  Any
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patlonatisarion messure that eame farward
they opposed.  Their a-gumen: was the
s@ame. that private industry s wonderful and
Stae indusiry is bad, therefore it should not
be dooe,

Ag regards thess arguments [ have told
you, [ have just described tha: you put
the questiion Who lowes ard who gaims and
the answer will give you the replies 10 the
arguments. The monepolivs are [oung and
the speculators are losing personally, Wheo
gnins 7 1 hope the small man will gain,
Al deast ihe Ccountry will gain in so far
as Rs. 3000 crores will not be [n the hands
of 150 Dincois contolling a thousand com-
panies.  If that arociry is killed even be.
cause of personal polities | will welcome
mare such pertonal rivalries so that more
such persons will gn out.  So please
encourage such riva'riss if you ¢an, and in
that Shrimati Tarakeshwari Sinha wil be of
great help,

Now the question comes to the manage.
ment of affairs, that State -swCor underiak-
ings will ot be properly mansged. 1do
nat spree with the face that Siaie secior just
because i1 is State secror sheu'd be badly
managed or is badly mansped. Most of
the evils 0. ihe Stale sec or came into exis-
tenece becnuse of the private secior spoiling
the working of the public secior. This s
the main thing That is why i1he more
private secior is abo'ished the bener will be
the public sector, It is mot thai public
secior chould not be Incremsed because fis
manageinent problem is coming 1o the fare,
If more mismanagement is brought (o light
in the public sector, please be sure thar
somebody in the privare secior is behind it
1 have verified the working of many public
sector underiakingt inc'uding Rarchi, Bhilai
and meny others.  There the main evil ms
o why the public sec ar loses is 1he fact of
the existence of a powerful privite secior,

The ques‘ion thae arises is, is there not
gomething also inherently wrong in 1he
public secior 7 There is some thing. What
is tha1 7 The bureaucratic management of
the Siate 35 a whole and the bureautratic
management of the pubic sestor is one of
the standing evi's which all of us have
to fight, Hut it cannot be fought just by
‘$aying that burenucracy is bad or some
buregucrais are bad, Therefore, my pro<
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pesition s th's. 1t s noihing new. You
have heard it many times. [ do not want
[0 spend the time of the Houss explaining
thar, It is to increasingly associate the
working class and the democratic massss
with the direct management of he public
secior,  Then alone this thing can be fought,
Oiherwise it canmot be done.  Theres
fore, | weleome the propasal that the
banking employees where no  technical
knowledge is required. mot much of any
produciion technigue is required - what you
need is 10 know 1o whom credit is given
and how it 15 being channelled — should be
agsociated with the working of the banks.
This bureaucraiic management should be
loosened. Should the bank employees ba
given represeniaiion?  They showld be
given. This lobby on this side, they wers
very elogquent about bank employess, Now
1 shall explain to you a few things, by just
one eximple. Hon. Members might have
forgotien iz=I was not here in Parliament
then - but [ wi'l show how their confabula-
tions work. There was once s Finance
Minister whote name was Shri C, D,
Deshmukh, who is a candidate for the
Presidenichip, a very honourable mam.

MR DEPUTY.SPEAKER : You can
mention him a8 C. D. Deshmukh but not as
a candidate for Presidemial eleciion,

SHRI PILOO MODY : Sir, a few dam
ngo our worthy Speaker, or depulising
Speaker, said that we should not make any
reference o the three presidenial éandidates,
Thae was applicable w all of us and we all,
much as we disiiked the ruling of the
Speaker, or the suggesiion of the Speaker,
agreed 10 it.  Today | think he Is himsell
in the process of wviolaiing his own sugges.
tion 1o us, Therefore, | would appeal o
Bhri Dange since the Speaker will not
appeal 10 him, not 10 mention those names.

MR. DEPUTY-SPEAKER : This it net
fair. Shri C. D. Deshmukh s funciloning
in public lifc in other capaciies. Oaly s
candidaiure peed ot be mentioned.

SHRIS. A. DANGE : I will absoluiely
abide by the ruling that Shri C D. Deshmukh,
Shri V. V. Giri and Shri Sanjiva Reddy
should not be mentioned as candidawes for
presidendship,

SHRI PILOO MODY : You are now
enjoying your own imerpretation.
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SHRI S. A. DANGE : T will only refer
to Shri C. D. Deshmukh as Finance Minisier;
shso'utely nothing else. Now, Shri C. D.
Deshmukh was the Finance Minigrer and
Shri V. V., Giri was the Labour Minister.
That begins 1he story in the Panchamira;
becsuw, even modern fimes could not be
men joned accoiding 10 the raling  There-
fore. | gay, according 1o the Pancheoanira,
there was a Bank Employees Tribunal.
That tribunal gave a verdict of bonus being
glven and increased wages being  given io
bank employees. Shei C. D Deshmukh as
Finapee Miniprer, and who is nohing, else
sccording 1o your suling. changed that
tribunal verdict against the bank employees
sod 1oday ihese genilemen aré very e'oquent
and enthusiag'ic about that ¢x-Fimance
Minister. Shri C. D, Deshmukh. You can
see for thai; | need not say that.

Shrl V. V. Giri was the Lakour Minister.
He said : "1 do not accepd this change in
the 1ribunal award'’. When Prime Minisier
Wehru was helpless, Shii V. V. Giri said I
am going 1o resign my poshion in the
Cabinei, because i 8 the Minisier of Labour
I have got ceriain values™ and Shri V. V
Giri resigned Though Shri Y. ¥. Gin
resigned. unfortunarely for the bankers. he
s mill alive: Fortunately for us, he is sull
alive—as Shri V. V. Giri and as nothing clse,
sccording 10 your ruling.

Now the ex-Finance Miniscer, Shri C.
D. Deshmukh and 1he ex.labour Minisier,
Shri ¥, V. Giri ar¢ before you gentlemen—
sudy only the history and not the foure=
Shri V. ¥V, Girl not of the fuure bun Shri V.
V. Giri of the past and Shri C. D. Desh-
mukh not of the future but Shri C. D, Desh.
mukh of the past, only the past according
10 the ruling.

As regards other things. I need not say
much because our grear Speaker. Shri Sama
jiva Reddy was nol concerned in ihose
days with this and we are not onncerned
with him, theugh Andhra and Telengana
always remind wus of lis pre.ence there,
S0, you cannol ignore him also even though
be may be absent from the Chair,

At that fime who was on the <ide of the
bank ¢mplovecs and where were these gentles
m n who are singing prases of Mr. €. D
Leshoukh and are doing cenain things
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abour this, may I know ? They are very
cloqueni now m=out bank emplovees.. I
need not say much about that, If my hon,
friend. Shri Dandeker. wants terminal com.
pensation, it is a present the Law  Minister,
1 shiould like him to give a calculation as
to whom it will benefit most if terminal
benefit is given. The largest terminal benes
fir will go 1o the big bank managers with
their highest salary. And if direcors are
also supposed (0 be in service, God save
nnionalisation Ffor th: next wen years |
Therefore. the eloguénse with which 1hey
defended (he employ=es was certainly grand
but it has come at a wroog time ; it should
have come loog ago.

Lastly, it is mlways = tactics of right
reaction that when a ncasure is popular,
when a new policy is picked up by the
masses, they dare not frontally oppose it
bur they will oppose it by the backdoor.
They say, “Please let it go to the Select
Commitee”, so that some ten days will go.
Of course, there are wome good men ako
saying it from misunderstanding @ they do
not undersiand (he taciics. The tactics here
is to delay it at least till 11th Avgust. It
is very simple. who does not understapd
that 7 Why should we, progrestives om
this side, fall imio that trap 7 What {5
there 10 argue 7 Move the amendments
and fiinigh with ii and in 1wo days confrom
the monopolis's, “Gentlemen, your heads
are gone and your banks are gone,™ Insread
they want to delay this and atrack from ibe
e, Right isaviivn ow suws [Giwand as
the defender of the employees, the Govera-
ment employees and about their dearness
allowance and their sacking. Wonderful |
1 should Like them *o form & trade wnion
of their own, stand up with the Government
employees, face the bulleis and be in prie
sons along with them. Then | shall under-
stand that, But this néw salvo of progress
and defence of trade unions is being thrown
al these gentlemen opposite because at
least afer a long number of years they have
come io the right conclusion 1hat moaopoly
must be abolished from this couary,

SHRI JOYTIRMOY BASU (Diamond
Harbour) : Not all of them,

EHRI 8. A DANGE : Do not make
those distinctions at the wrongtime, Dot &t
this dme. You are espert in giving & Lhe
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wrong time the wrong slogan. Please do
not interrupt.  No feud.  Just pow we are
on one side.

o guww i : wR F O L
(sawam) ...

wt site we ¥ : wW AY W
e & T A gy A @A

ot gwrw owt gt MY ¥ faa
WA RO EF U E T L Oy
ag o ng wio¥ .. (w@remw) |,

SHRI §. A, DANGE : Roor wi'l de-
feod sl ; | necd not bother. Whar T
was saying was that the House should not
be 1aken in by the progressive airs donned
by cernain right reactionaries who are trying
10 combine with the ousted lochy of Mr.
Morarji Desal 10 topple the progressives on
this side and on that side—both, That
game has misfired. The conspiracy of take-
over for the time has misfired, Please do
0ot §0 10 sleep on that side. The second
instalment is coming and you will have 1o
ready for it. Therefore, you must auack
more furiously monopoly capital in this
country and | would request that foreign
banks also be taken ower. Il you think
that by leaving out foreign banks the
World Bank is going 10 give more loans,
wou are mivaken. The exet of Mr. Morary
Desal will immediaely bring a nme from
the World Bank 1hat your creditworihingss
has fallen. I owr coumry’s crediiwanhiness
bas fallen because of that, 1 do not mind it
erall  Idonot wamt the development of
my coun'ry 10 be irrigaied by the import of
World Bank or PL-480 funds,

SHRI N. K. SOMANI (Nagaur) : Only
h:y Giosplan 7

+ SHRI 8. A. DANGE : What was that ?
I thoughs, it was ghost plan.

8o, Sir, this is the position. As you
keow, even France Is complaining that the
World Bank is invading them. There is &
thick velume written on it. Therefare, we
mil be aware of ihes nvasions of mond-
pel caplal of foreign countries in lesgue
with capitalists from this country. So, 1
bope you will take .care from your side and

(H. A. H Dis)

1 appeal 1o you 16 be mor: vigilant cvea
from amongs: your own ranks the conspis
racy of take-over Is no- over —and, 1here-
fore, you have to Fight and the democratic
mastes an this side aleo have 1o fight. Let
us make a common cause on this. You
may not like to combine with commanists...

SHRI PILOO MODY : They are. very
agreeabie.

SHRI S, A. DANGE : You retaln your
prejudices abour communivs : 1 do no
mind But when there 18 a common cause, lot
us fight it together. Therefore, you go to the
couniry saying in future elect the nght man,
in the near future paniculary, withouot
reference 10 the ruling which has been given.

With these words, [ sudmit to you that
there should be no  delay in passing this Bill
and it should be immediately adopeed. |

SHRI PILOO MODY : I do nof '8
the Prime Minister applavding Mr. TagdTT

17 37 boars
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HALF-AN-HOUR DISCUSSION

Export of Rail Wayons fo U.5.5.R. and
other consiries

SHRI M, K. SOMANI (Nagaur) @ Mr,
Chairman, Sir. one i oaturally concerned
when one sees that dn item alter ®Hem, in
important  maiters  of Staie economic
policies, in  several O her important matiers
which affect 8 lot of other things. our
Government is neither considering a parti-
Cular maer in an objeclive manner nor are
techno-economic  comsideralions given their
due share and that 1these maners arc  hang-
ing fire from monih (0 mon.h, from year 1o
year, from Plan 10 Plan, and this procras-
tinasion  takes  places somedmes al ihe
instance of our Planmng Commission and
at other tioves a1 the instance of ihe Soviet
Praoning Commission.

1 am surprised that the hon. Member,
Mr. Dange. did oot know what gosplan is,
1 wnuld like 10 go imior & litile background
of this diny wagon deal which we have
been negotiating for over 1wo years wih the
Soviet Union,  You will realise that a goeal
deal of” bopes wers sajpsed i (Al caua.Ty,



